IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH ~

0.A. NO: 425/88 199
T.A., NO:

DATE OF DECISION_11.2.1992

SHRI KRISHNA KUMAR GUPTA Petitioner
AND ANUTHER

MR.H.J ACHARYA Advocate for the Petitioners
Versus
THE UNION OF INDIA and ors. Respondent
ne A,L.KBSIURE , _ Advocate for the Respondent(s)
CORAM:

The Hon'ble Mr, JUSTICE U.C.SRIVASTAVA, Vice=Chairman

The Hon'ble Mr, M,Y,PRIOCLKAR, MEMBER (A)

1. Whether Reporters of local papers may be allowed to sge the F“

Judgement ?
2. To be referred to the Reporter or not ? i

3., Whethertheir Lordships wish to see the fair copy of the ﬂ/
JUdgement ?, , '

4, Whether it needs to. be c1rculat~d to other Benches of the I

Tribunal ?
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBU

BOMBAY BENCH

ORIGINAL APPLICATION NO,425/88

Shri Krishna Kumar Gupta
and another

V/s

The Union of India
and another

CORAM

HON'BLE MEMBER MR,

Appearance $
Mr,H,J,Acharya, Adv,
for the applicant

NR.A.L.KBSturE, Adv.
for the respondents,

ORAL JUDGEMENT

eeece appliCantS

eeee Tespondents

M.Y.PRIOLKAR, MEMBER (A)

11 _TH FEB 1992

(PER ¢ U,C.SRIVASTAVA, Vice~Chairman)

HON'BLE JUSTICE MR, U.C.SRIVASTAVA, Vice=Chairman

The applicants No,1 and 2 were employcd as Radiographer

and Asstt.flatron respectively at J.R,Hospital, Bombay Central,

Bombay, They were allowed to go on deputation to Islamic

Republic of Iran, by the department which also relieved them,

After their return, as per their allegation, they were reported,

for duty on 5,11,1984, but they were not allowed to resume
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the duties on the ground that unless the reply is racelveddfrom‘
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%Ejbctéd by this Trlbunal on the gr

énnd that ‘he has cl
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the Head quarter which has sent them on deputatioqwnguzgmyz
;t;he matter uas—beon—refe‘rrad, thay will not be allozae;'di'j“ n ‘
tbe duty. tﬂ join the duties. et Flé}%;%;éép
. 'ﬁiilgtege.i That xs uhy théy aze é&axming wages’. f%fkfhe,ﬁéifoé'Fr;m
flr;‘ifg;d%.igea to 18, 12 19342;;;thls na filed éefnrgﬁfilbynal, The;
'ééﬂ, apgffcation filedeby the' : A
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7thanselves at Bombay ané—as such her applicatlon is alloued.
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multiple remedies and thfg application is now confined to the £
applicantho.Z. 'Accbrding to the applicant No,2 she has been .
reporting Herself for duty but of=course latjer her attendence}
neither was recorded nor was she allouwed toc resume duties, ‘
The fespondants have challenged the claim of the applicant and
have stated that she was overstaying on leave. This assertion
has been cenied by the applicant, that is why the disciplinery
proceedingsagainst the applicant have taken place, There is
no denial of the facts that these proceedings were subseque-

1

ntly withdrawn,

2. As the a;plicants were sent by the department with
the permission of the department on deputation, it was the
duty of the respondents immediatel;ﬂ;llow her to join the
duty when she came back frem Iran, She could have been |
allowed to join the duties without prejudice even if the
matter was referred to by the Head Quarter or no intimation
was received from the Headgquarter. The Headquarter should havem
been informed as it ués at local level that both the applicantsm
No.,1 and No,2 were sent on deputation to Iran and their
deputation term is coming to an end and they should te allowed‘
to join the duties., Sending this information was obligatery
and it seems that the same was not sent to the Hospital at

. |
Bombay., Accordingly, for no fault of the applicant, shewas

not allowed to resume her duty and was allowed to resume the@i-f
dueties after receipt of communication frem the Headquarter.éﬁﬁ
As the applicant is entitled to the salary since, she reparteuI
for duty after she returned from deputation and uanted to ”: ;
:'

resume the duties, but was prevented by the Hospztal Authorlw
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